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SHRI C. M. STEFHEN (Idukki): I
just wanted to get an information. You
would remember, 8ir, there was a
demand from this House for a discus-
sion on the discussions with Mr. Kosy-
gin. Finally, you made an announce-
ment that if somebody writes, then
Government will be requested to do
something like that. I wrole to you
about 3 or 4 days back.

MR. SPEAKER:
on.

SHRI ¢ M. STEPHEN: I would
like to know [rom the Government at
least this, “The documents are with
them, it is for them to make onlv a
statement—whether they are going to
make a statement and when they are
gomng to make a stalement. This is a
matter which came up in the House, It
was closeq by a decision by you.
Therefore, 1 would like to get some
informafion as to whether and when
the Prime Minister will make a state-
ment,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
{SHRI RAVINDRA VARMA): Sir,
the communication, as you said, has
been received by the Prime Minister,
and a statement will be made on
Monday.

MR. SPEAKER: Now Calling Atten-
tion, Shri Kanwar Lal Gupta.

I have passed it

(Interruptions) **

MR. SPEAKER: No, no. You have
nol given any notice, I will not allow
it. You must give notice. We must
go according to the rules,

(Interruptions) **

MR, SPEAKER: I won't allow any-
thing. Don't record anything.

(Interruptions) **

MR. SPEAKER* You cannot have
different rules for different persons.
Now, Mr. Kanwar Lal Gupta, He is
not here, Mr, Harikesh Bahadur,
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SHRI JYOTIRMOY BOSU: Yester-
day, Sir, in obedience to the Chair, 1
sat down,

MR,  SPEAKER: In obedience to the
Chair, again sit down please.

(Interruptions)**
MR. SPEAKER: No, no. Don’t re-
cord.
(Interruptions) **

MR. SPEAKER: I have given {full
opporiumity. On Mondoy, there will
be the adjournment motion. Mr. Hari-
kesh Bahadur.

(Interruptions) **

WU wENE ; WIT §TETC T v g s i

MR. SPEAKER: Don't record.

(Interruptions) **

MR SPEAKER- Order, order,
piease, Please go on, Mr, Harikesh
Bahadur.

12.15 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED BLACK-LISTING OF CERTAIN

COMMENTATORS, WRITERS, JOURNALISTS

AND MEMBERS OF PARLIAMENT BY ALR.
AND DOURDa."SHAN

it gfciw e -n-u;x TS WEYRH,
ﬂ’uﬁuwhﬂm:(:m )ﬁmﬂm'ufhv
*Y ST AT Wi srETeer sat W sarr fperar
%ﬂtmﬁmmg’ﬁsim%mwm

“srrararely WY oy arg §© e,
gm% aar aey qaed !-ris afyeaTe
wRmT "

_:'Nat recorded,

-
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K, ADVANI): On assumption of
office on an anti-Emergency mandate,
the new Government's first task was
to restore the credibility of the media
which was severely eroded dunng
the Emergency period due to the mis-
use of media for party ends. It was
noted that there were speakers, who
had overmight changed their views
with the change in Government It
was, therefore, felt that due care was
necessary {o be taken while inviting
speakers on All India Radio and
Doordarshan The media were ad-
vised that such of the speakers as
had come out enthusiastically in sup-
port of the Emergency should ordi-
narily not be invited by Akashvani
and Doordarshan for programmes of
political nature These people, how-
ever, could be booked for programmes
which were of a non-political nature
1t would thus be seen that the policy
of this Government has been to build
up the credibility of Akashvani and
Doordarshan by adoption an impar-
tia]l and balanced approach. There
has been no black-listing as such of
any person for AIR and Doordarshan
programmes

Copies of three communications sent
to Akashvani and Doordarshan in this
regard are placed on the Table of the
House.

Communications

(i) Guidelines approved in a meeting
with MIB on 13th April, 1977 and
circulated vide Ministry of I. & B.
U.0, No. 1/5/77-IP&MC, dated
18th April, 1877

POLICY GUIDELINES FOR GOV-
ERNMENT MEDIA

1, Official Media should not build up
image of any individual, howsocever
importent he or she may be in public
Hfe.

2, There will be no aggressive one-
sided naked propagandist approach,
as iy the past, in discharging their
duties in propagating Government
palicies.
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3 Media should adopt subtle and
sophisticated  approach Onnosite
points of view including eriticism of
Government policles and progiammes
and their implementation should find
place in their programmes and re-
leases This was necessary io restore
crecibility of the media.

4 News coverage should be diversi-
fled and names of mcividuals nced be
brought m if they have the news salue
and are specifically rclated to  the
news Coverage should bhe balinced
and should project Governments poh-
rie,, programmes and achievenunis 1mn
an objective and balanced manner.
Events and developmenis rather than
nersonalitics should he the main focus.

5 Conscious eflorts should L¢ made
o make news and programmes relat-
1ng to developmental programmes more
interesting and they should not be
dull and mmsipid as now Media Heads
should devise ways and means to
make them interesting and lively to
the hsteners, viewers and audiences.

6 All sides should be presented by
mncluding discussions of shortcomings
in the implementation of Governments
policy by participants and beneflcia-
res,

7. All slogans, shdes, documentary
films, INRg eic assoclated with
Emergency and 20 plus 5 points pro-
gramme should be withdrawn imme-
diately if not already done. However,
motivationa] and informational publi-
city would continue to be done by
Government Media, including slogans,
hoardings and slides,

8 An immediate exercise should he
undertaken to review the existing
hoardings, slogansg and slides and new
slogans prepared keeping in view the
directions of Government,

9, While effecting a change in the
style of publicity, it should be ensured
that there ig no let-up in publcity
efforts. Media Units were free to act
and should have no hesitation in res-
pect of publicising Government pol
cles and programine
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They should, however, guard against
projecting policies as such and also
what would amount to counter pro-
ductive publicity.

10. Akashvani and Doordarshan
should organise discussions on the
subject of projection of news and pro-
grammes in its mews and non-officials
and experts in the subject should be
associated.

11. As regards speakers on  the
"Akashvani and Doordarshan, there
were many turn-coats who have
changed their views with the change
of Government, Such of the speakers
as had come out enthusiastically for
supporting the Emergency and asso-
ciated programmes during that period,
should not be engaged by Akashvani
and Doordarshan.

12. As regards the family planning,
the Minister made it clear that the
present Government is not against
family planning as such. In fact, it
hag already declared that it is in fa-
vour of a national population policy.
1t is, however totally against coercion
oy compulsion. Family Welfare has to
be completely voluntary. Publicity
for family welfare should be done al-
though in a low key, in consultation
with the Ministry of Health and Fa-
mily Welfare,

13. Concratsation of Government
policies and programmes in various
fields would take place only by the
next Parliment Session. In the mean-
while, Media Units were advised to
go ahead on the basis of the Presi-
dent’s Address to the Parliament as
well as the programmes and policies
announced by the Janata Party on the
basis of which it has been voted to
power, '

14. MIB stated that restoration of
democracy in the country had gene-
rated an immense fund of goodwill
abroad. Efforts should, therefore, be
made to cash in on it in consultation
with the EXP Division of the Ministry
of External Affairs. Media Heads con-
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cerned should devise a strategy to-

wards this direction and put up their

suggestions for consideration.

(ii) Copy of confidential u.o. note No.
12/215/77-B(P), dated 29th June,
1978 from the Ministry of I&B to
DG, AIR, DG, Doordarshan and
Director of News Services.

SuBJECT—Review of the policy with
regard to broadcast by persons who
had also vociferous advocate of Emer-
gency.

It may be recalled that recently a
meeting was held under the Chair-
manship of JS(B). Some decisions
were taken on the desirability of
broadcast by vociferous advocate of
Emergency both in AIR and Door-
darshan. Extracts of the noting in this
regard as reproduced below are sent
herewith for information and  guid-
ance.

It was pointed out by DNS that
noteable among those who figured fre-
quently in Akashvani and Doordarshan
programmes during the Emergency
period and who were clearly identified
as strong supporters of Emergency are
the following:—

. Dr. V. P. Dutt

1
2. Dr. A. M. Khusro
3. Dr. P. K, Tripathi
4, Shri Vishwabandhu Gupta
5. Shrimati Shyamla Pappu
6. Dr. Charanjeet Chanana
7. Shri A. K. Jain

8. Shri Rashid Talib (Hindustan
Times).

9. Shri
Wave).

10. Shri D. R. Goyal (Secular De-
mocracy).

11. Shri Shrikant Verma

12. Shri K. K. Mishra (Navjivan,
Lucknow).

Girish Mathur  (New
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13. Shri Vinod Mishra (Hindustan)

14. Shri R. D. Kwatra, Political
Commentator,

15. Shri V. D. Chopra (Patriot)

16. Shri B. K. Joshi (National
Herald); and

17. Shri Vishnu Dutt (National
Herald),

3. It was ensured both by DG, AIR
as well as DG, Doordarshan, that these
persons, who were vociferous advo-
cates of Emergency, are not being in-
vited to their programmes, to main-
tain credibility of these media.

’ 4. There were quite a few who were
' active in presentation of programmes
in justification of Emergency or in
support of the 25-pointg of the former
Prime Minister and 5-points of Shri
Sanjay Gandhi. While they cannst be
~described as vociferous advocates of
Emergency, their association with such
programmes would require that should
not be booked too frequently and cer-
tainly out for political discussions and
commentaries. They c¢an, however,
be booked for such programmes of
1 Akashvani and Doordarshan which are
of cultural nature,

The receipt of the w.0. ncie may be
acknowledged.

(iii) Copy of the Confidential d.0. letter
No. 12/215/77-B(P), dated 7-11-78
from Joint Secretary (Broadcast-
ing) addressed to Director Gene-

and Director of
‘ AILR. New Delhi,

News Services,

I am desired to invite attention to

I this Ministry’s u.e. No. 12/215/77-
- B(P), dated 29th June, 1978 which =n
copy of the record of the discussions
held in the room of former J S(B) in
regard to the policy of allowing broad-
casts by persons who had been voci-
ferous advocates of Emergency. The
operative portion of the minutes is
contained in paragraph 4 which states
that persons who were active in the

CHAITRA 2, 1901 (SAKA)
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presentation of programmes in justifi-
cation of Emergency or in support of
20-Point Programme of the former
Prime Minister and 5-Point Program-
me of Shri Sanjay Gandhi should not
be booked too frequently and in any
case not for political discussions and
commentaries, The minutes further
clarified that they should be booked
for such programmes of Akashvani
and Doordarshan which are of culfural
nature.

2. Government have been informed
that the circulation of these minutes
has created an impression that Govern-
ment had blacklisted a few persons
{from participation in the programmes
of AIR and T.V. I am desired to clari-
fy that the policy in this regard have
been repeatedly stateq by the Minister
for Information and Broadcasting
both in Parliament and outside.
Briefly stated the policy is that in
order to restore to the media the
credibility lost by them during
Emergency it is imperative that
vociferous advocates of the Emer-
gency be kept out from political dis-
cussions and commentaries. It has
been clarified that they could, how-
ever, be booked for programmes which
were of a non-political nature. I am
to further clarify that this policy
would equally apply to the seventeen
persons listed in Paragraph 2 of the
u.0. referred to above.

3. The above policy may kindly be
kept in view in inviting people for
programmes on AIR ang Doordarshan.

4, This letter disposes of DG AIR’s
d.o. No. 21/24/78-P1 dt, the 16th
October, 1978.

With regard,

st gfcdn agmgR: ArEy, AT A St
& oo aFaen § A% e & i gl wi
g A frrmadaar @ & fag s
frreqer s digfra Yor AT @Y § AR
HTETHATOT HT & grawal # fog fedt
=rfir Y 1ol QT F AT <@ T -9 W]
W@ s g #
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“Government has been informed
that the circulation of these minutes
has created an impression that Gov-
ernment has black-listeq a few per-
song from participation in the pro-
gramme of AIR and TV. I am
desired to clarify that the policy in
this regard has been repeatedly
stated by the Minister of Informa-
tion and Broadcasting in Parliament
and outside Ag briefly stated, ithe
policy is that in order to restore to
the media the credibility lost during
the Emergency, it is imprative that
vociferous advocates of the Emer-
gency be kept out from political
discussions and commentaries. It
has been clarified that they could,
however, be booked for programmesg
which were of a non-political
character.”

SHRI VASANT SATHE (Akola):
Sir, it the contention of the Govern-
ment js that whatever was done during
the Emergency and because certain
people were invited repeatedly on TV
and Radio who spoke in favour of
Emergency and, therefore, after the
Emergerey is over, and the so-called
normalcy restored. . .

AN. HON. MEMBER: Why so-cal-
led?

SHR1 VASANT SATHE: Because
his behaviour of selecting and black-
Iisting - few |persons is a proof of
your attilude of vendetta; your atti-
tude of selecting a few and not allow-
ing dissent or different views is all
vendetla. You yourself decide who
the guilty are. If you say that this
media must be a free media, have you
blacklisied Shri Balasaheb Deoras,
your god-father? Have you black-
listed him? (Interruptions)

MR. SPEAKER: Unless he uses un-
parliamentary language, he has a right
to say what he wants to say.

SHRI VASANT SATHE: Is the
word “god-father” unparliamentary? I
ean't understand this, Nnterruptions).

MR, SPEAKER: Unless a member
uses ynoparliamentary expression, he
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has a right to say what he wants to
say.

SHRI YADVENDRA DUTT: Wwil
you permit him to drag the name of a
person who is not a member of the
House? (Interruptions)

SHRI VASANT SATHE: The names
of persons who have been blacklisted,
are they Members of Parliament?
But theoir names have been quoted
here.  (Interruptionsy

MR SPEAKER® Let him proceed.
This should not be the behavipur of
Parliament. You must have gonle
nerms in Parliament.

SHRI VASANT SATHE: Dr. A. M.
Khusro, the Vice-Chancellor of the
Algarh Muslim University has been
blacklisted. This very Government
considers him honourable and respec-
takle enough to be a member of the
National Integration Committee of
which the Prime Minister is the head.
S0, he is honourable; he is good; he is
impartial otherwise. But for T. V. and
Radio, the hon. Minister considers him
to be a partial man and he js black-
listed.

Let me quote the Twmes of India. In
its editorial, this is what it says:

“The Vice-Chancellor of the Ali-
garh Muslim University who has
only recently heen nominated to the
Natlonal Integration Committee on
which the Prime Minister himself
presides and the guide-lines make
“association”. . .

What are the guide-lines® The guide-
lines have been circulated. The guide-
lines which have been circulated and
read themselves show, what is the
offence. The offence is, association
with Mrs. Gandhi's 20-Point Economic
Programme, not only Emergency. Ac-
cording to the guide-lines, even though
who were vociferous associated of the
20-Point Economic Programme were
also to be blacklisted and considered
taboo.

This is what the Times of India
says:
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“And the guidelines make ‘asso-
ciation’ with Mrs. Gandhi’s 20-Point
Programme which the RSS Chief,
Mr. Deoras, praised, among others,
in one of his letters to her during
the Emergency, a ground for boycott
by the media.”

80, you are talking in two wvoices.
You are not honest even to yourself.
Your contention here is this.

This is what he says while giving
the list:

“It was ensured both by DG, AIR,
as well as DG, Doordarshan, that
these persons, who were vociferous
advocates of Emergency, are not
being invited to their programmes,
to maintain credibility of these
media.”

So, your credibility, at the wvery
root, in the very statement, ig destroy-
ed by the very fact that, whereas you
have picked and chosen, you have
selected a few well-known persons in
their own fields for being blacklisted,
your own great man—the name has
been quoted, no less a person than
Sara Sangh Chalak, in whose parade
Mr. Advani himself went wearing half-
pant; I do not know whether Dr. Sub-
ramaniam Swamy wore half-pant or
not. . . (Interruptions)—has not been.
It Mr. Deoras who supported the 20-
point programme can be considered
honourable and respectable, then by
what stretch of imagination do you
consider these 17 persons otherwise?
Tha¢ is my question. What are the
criteria that you have applied? That
is what 1 would like to know.

SHRI L. K. ADVANI: The hon.
Member has asked no question. . .(In-
terruptions)

SHRI VASANT SATHE: What are
the criteria that you have applied for
this?

SHRI 1. K. ADVANI: If all suppor-
fers of the Emergency were to be
named, the list would run into hund-
reds. Therefors, it consists of only
those who had been participating in
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the AIR and TV programmes during
the Emergency and who had been fully
identified with all that went on in the
Emergency, whether it was In the
name of 20-point programme or whe=
ther it was in the name of forced steri-
lisation or whether it was in the name
of MISA and other measures. Perhaps,
Hitler's regime is know also for its
25-point programme. He used to have
a 25-point programme. Very many of
the measureg included in the 25-poinf
programme, individually, by them-
selves, had been allright, but the 25-
point programme as such became iden-
tified with the Third Reich and, there-
fore, it had an obnoxious odour.
Therefore, all the persons who were
identified with that obnoxious odour,
I think, the Radio and the Doordarshan
dig well in deciding to blacklist them.

SHRI VASANT SATHE: He has not
answered my question. What about Mr.
Balasaheb Deoras? (Interruptions)

SHRI A. C. GEORGE (Mukanda-
puram): Even earlier I had a doubt,
I had a suspicion, that our brilliant
Minister for Information and Broad-
casting had made some indepth study
of the Hitler regime. Now he has
really come out with that because he
told us some details about Hitler's re-
gime, Sir, our Information and Broad-
casting Minister 18 a very gophisticat
ed, very suave and slippery Minister
which is proved just the same minute.
In fact, it may come under the pur-
view of a privilege issue. Look how'
slippery he is.

In the statement which he expecis

support of the emergency
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favited for political discussion. Now,
come to the third circular, It is a
wery interesting thing. The same De-
partment, the game Minister—perbaps
be has himself dictated it: I know he
i# a dictator. This is what the third
circular says, ‘It is imperative that the
vociferous advocates of emergency be
kept out from political discussions and
commentaries.” Here, there is no word
‘ordinarily’. Here, for the purpose of
consumption of the Members, there is
one thing in fthe first page and another
in the fourth page. He thought after
all we are illiterate men and may
not go to the fourth page. In the
first page he puts a very innocent word
‘ordinarily’. He is even called a very
innocent politician by the Times of
Indiag in a very sarcastic manner in
their Editorial of the 20th. In the
first page, he is saying ‘ordinarily
they may not be invited which gives
the feeling that after all he is such a
literate gentleman end ordinarily may
not be invited buf extra-ordinarily he
may be invited But in the detailed
instructions he is saying No'.

Sir, in the corridors of his Ministry
and I think in knowledgeable circles,
many people say L. K. Advani is a
smiling Shukla. We have heard, Sir,
about smiling Buddha, now people are
saying he is a smiling Shukla, the
same in a different form,

One thing, Sir. I was going through
the debates in the Rajya Sabha as well
as his performance here. .. I am not
guoting. He js very cleverly avoiding
certain words. He has got an inhibi-
tion against the word ‘blacklist’, We
know, the word over knows apd I, with
& limited nowledge of English, also
know what ‘blacklisting’ means, Sir,
a ‘blacklist’ is not printed on a black
paper. It is printed on a white paper
only but it is called blacklist when
You are preventing somebody and you
keep them out. .

One thing, Sir. In the Parliamentary
Consultative Comupittee meetlng, Mr.
Advan] is reported to have said, ‘There
is no list like this’ But last Monday,
ie, on the 10th, he has com¢ out and
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openly admiited that he has 5 list of

16 people. I have no particular brief

for some of them but some of them.

are really brilliant people. . .

AN HON. MEMBER: For example.
You read

SHRI VAYALAR RAVI:
it,

SHRI A. C. GECRGE: He said there
i# no blacklist. But, Sir, the general
impression in the Ministry and among
the knowledgeable people is that there
are four lists. One is the black-list
under which one may not ordinarily
be invited but extraordinarily be
invited. . . i

SHRI SURATH BAHADUR SHAH
(Kheri): 8ir, is he putting questions
or is he making a speech?. . .(Inter-
Tuptions)

SHRI VAYALAR RAVI Go to
Bombay.

SHRI A. C. GEORGE. I am coming
to my question, Sir.

Political commentators, political
writers—they are not to be invited but
they can be invited to other pro-
grammes, Is it for a discussion on
poultry farming and bee keeping the
political writers and commentators are
to be invited? Are they to be invited
for a discussion on needle-work?

AN HON. MEMBER: For a discus-
sion on Shivambu.

SHRI A. C. GEORGE: Cne iz the
blacklist and the persons on the list
may not be ordinarily invited. Then
there is the grey list—where there is
@ umbra and a penumbra, a bit of
shade, keep them on probation and
it they perform well, they will be
admitted. Then, there is a red lst
where they ordinarily or extra-ordi-
narily or under any circumstances will
not be invited. But, over and above
this, there Is a very important list. That
is the white and kbaki lst. . . (Inter-
ruptions) a particular colour which has
a great resemblance—he must be know-
ing, he was wearing it even, Sir.
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Sir, his performance about saying
first ‘no’ and thep, saying ‘yes' whether
it is black or wehther it is white and
all these discriminations he makes
shows that he has the great capacity
to turn black into white and turn white
into black. He has invited same of the
responsible leaders and commentators
in this country, to say, the minimum,
that is utterly disgraceful.

Further, the comment ig that his
performance cannnot convince any
fair minded person. Of course he is
called an innocent politician. Sir, this
black list, grey lLst, the white list, this
khaki list all have to go if the credibi-
lity is to be established. What is the
credibility there? Some of his senior
ministerg here who have never seen
the turbans for the last forty years
took turbans on loan or rent and were
wearing in some of the meetings in
the Boat Club here. T.V. was booming
on that. But on 20th when the real
agricultural workers, in lakhsg and
lakhg gathered over here, wearing
borrowed turbans—they are the real
wearers of the turbans—nothing is
seen. Thig is the credibility. I suggest
that the existence of the black list,
grey list, red hist and the khaki Lst
should go.

SHRI L. K. ADVANI: Sir, there is
no question. He has said this out of
emotion. I would like to gay that when
1 use the word ‘ordinarily’ in the state-
ment, I mean that that is the advice
that I have been giving to the media
and that is the advice that they had
been following also, This is of course
factually correct that 17 names had
been identified being among the people
in the ‘list’. Out of this, I notice that
Dr. A. N, Khusro, Shrimati Shyamala
Pappu, A, K Jain, D. R. Goyal, K. K.
Misra, Vishun Dutt all of them had
been Invited during this period. It it
bad not been ‘ordinarily’, then,
perhaps, I would have pulled them up.
Thus the instruction and advice given
to the media that they should ordi-
narily not be invited had been followed,
(Interruptions) My reference to Hit-
Jer made the hon. Member say that. I
have  obviously studied  Hit-
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ler's regime. I no doubt have. I hawe
taken pains to study it particularly
during the period of my detention, I
have actually written a little piece ‘A
Tale of two Emergencies’. How paralled
it is to compare what happened to that
era and what has happened in
Germany!

MR. SPEAKER: Mr. Sudheeran:

(Interruption) **

MR. SPEAKER: Don't record. No-
thing will be recorded.

SHRI V. M, SUDHEERAN (Allep-
pey): Sir, it is widely complained even
by the leading Janata stalwarts like
Shri Madhu Limaye that under the
guidelines of the Minister, the media
not only is misused but it is being
monopolised by R.SS. It is in the
statement made by the General Secre-
tary of the Janata Party.

Sir, blacklisting is a clear warning
to the political commentators, singers
and academicians that if they do not
toe the line of R.S.8., they will have to
invite the anger of some of the Minis-
lers including the Minister of Informa-
tion and Broadcasting.

May I know from the Mintsier what
is the subtle difference you draw bet-
ween the censorship of the previous
caucus and the blacklisting of the
present caucus? There is a caucus
even in the I&B Ministry under the
leadersihp and chairmanship of Mr.
Advani. Sir, the attitude of the present
Minister and the former Minister
shows that they are both sides of the
same coin—no difference. Sir, in view
of the admission of the Minister
himself that he made a political inter-
ferance to delete the nameg of a few
political figures with whom he does
not ugree, is it not amply clear that to
establish credibility of the media the
whole yet-up has to be brought under
an autdnomous corporation? What is
the attitide of the present government
regardinz the implementation of the
Verghes: Committee in setting up an
autonomous gorporation and the media
to be brought under this corporation?

**Not recorded.
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SHRI L. K, ADVANI: The guestion
posed is about the Verghese Com-
mittee’s recommendations and as the
hon'ble Members are aware this
House discussed that matter only in
the last Session. Since then the gov-
ernment is busy processing the whole
report and the deliberations and the
views-points of the Members, (Inter-
ruptions)

I hope it will be possible for the
governmeni to introduce a bill for the
conversion of ALR, into an autono-
moug corporation in this Budget
Session.

1245 hrs,

COMMITTEE ON PUBLIC UNDER-
TAKINGS

TWENTIYTH REPORT AND MiNUTES

SHRI JYOTIRMOY BOSU (Dia-
mong Harbour); Sir, I beg to present
the Twentieth Report (Hind: and
English versions) of the Committee
on Public Undertakings (1978-79) on
Structure of Boards of Management of
Public Undertakings and other Allhed
Matiers and Minutes (Hindi and
English versions) of the sitting of the
Commuttee relating thereto.
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